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LOK SABHA

UNSTARRED QUESTION NO:3074
ANSWERED ON:08.12.2009
PUBLICATION OF FOREIGN NEWSPAPERS
Das Shri Ram Sundar;Shankar Alias Kushal Tiwari Shri Bhisma

Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(a) the number of foreign newspapers and magazines being published in the country; 

(b) whether any guidelines have been issued for publication of such newspapers and magazines; and 

(c) if so, the details thereof?

Answer

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI C.M. JATUA) 

(a) The Government has given permission for publication of facsimile editions of 2 foreign newspapers, and also for publication of
Indian edition of 2 foreign magazines dealing with news and current affairs. Besides permission has also been given for publication of
Indian editions of 239 foreign magazines/journals under speciality/ technical/ scientific category. 

(b) & (c): The copy of the detailed guidelines issued for publication of facsimile editions of foreign newspapers, Indian editions of
foreign news magazines and Indian editions of foreign magazines/journals under speciality/technical/scientific category, are annexed
and also available at Ministry's website www.mib.nic.in. 

ANNEXURE AS REFFREED TO IN PARTS (b) & (c) OF LOK SABHA UNSTARRED QUESTION NO.3074 FOR ANSWER ON
08/12/2009 BY SHRI RAM SUNDAR DAS: SHRI BHISMA SHANKER ALIAS KUSHAL TIWARI REGARDING PUBLICATION OF
FOREIGN NEWSPAPERS 

MINISTRY OF INFORMATION & BROADCASTING 
GUIDELINES FOR 

(i) PUBLICATION OF NEWSPAPERS AND PERIODICALS DEALING WITH NEWS AND CURRENT AFFAIRS. 

(ii) PUBLICATION OF FACSIMILE EDITIONS OF FOREIGN NEWSPAPERS. 
New Delhi,Dated 31st March, 2006. 
PREAMBLE 
In supersession of the previous guidelines issued by this Ministry dated 13th July 2005, the Union Government have decided to allow,
with immediate effect: 

(i) Foreign Direct Investment (which includes foreign direct investments by NRIs, PIOs) and portfolio investments by recognized FIIs,
together up to a ceiling of 26% of paid up equity capital, in Indian entities publishing newspapers and periodicals dealing with news
and current affairs. Such investment would be permissible by foreign entities having sound credentials and international standing,
subject to certain conditions. 

(ii) Facsimile editions, in whole or in part(s), of foreign newspapers, by Indian entities, with or without foreign investment, and also by
foreign companies owning the original newspaper, provided they get incorporated and registered in India under the Companies Act,
1956. 

The following guidelines are hereby prescribed: 
1. Application 

(i) Nine copies of the prescribed application form, duly filled in, along with the requisite documents shall be submitted to the Ministry of
I&B. 

(ii) Application fee of Rs.5000/- will have to be submitted through demand draft made in favour of Pay & Accounts Officer, Ministry of
Information and Broadcasting, payable at New Delhi. 
2. Title of the Publication 
Title verification shall continue to be done by the Press Registrar as per existing procedure, including for facsimile editions. 
3. Eligibility Criteria 
A. Foreign Investment in Indian entities publishing newspapers and periodicals dealing with news and current affairs: 



(i) Foreign Investment will be allowed only where the resultant entity (hereinafter called "New Entity") is a company registered with the
Registrar of Companies under the provisions of the Companies Act, 1956. 

(ii) Foreign Investment including FDI by foreign entities, NRIs, PIOs etc and portfolio investments by recognized FIIs, will be allowed up
to a maximum of 26% of paid-up equity of the New Entity. 

(iii) Permission will be granted only in cases where equity held by the largest Indian shareholder is at least 51% of the paid up equity,
excluding the equity held by Public Sector Banks and Public Financial Institutions as defined in Section 4A of the Companies Act,
1956 in the New Entity. The term largest Indian shareholder used in this clause will include any or a combination of the following: 

(1) In the case of an individual shareholder, 
a) The individual shareholder 
b) A relative of the shareholder within the meaning of section 6 of the Companies Act, 1956 
c) A company/group of companies in which the individual shareholder/HUF to which he belongs, has management and controlling
interest 

(2) In the case of an Indian company, 
a) The Indian company 
b) A group of Indian companies under the same management and ownership control. 
Provided that in case of a combination of all or any of the entities mentioned in sub-clause (1) and (2) above, each of the parties shall
have entered into a legally binding agreement to act as a single unit in managing the matters of the New Entity. 

(i) While calculating the 26% foreign investment in the equity of the New Entity, the foreign holding component, if any, in the equity of
the Indian shareholder companies of the New Entity will be duly reckoned on pro rata basis so as to arrive at the total foreign holding
in the New Entity. 

(ii) At least 50% of the foreign direct investment will have to be inducted by issue of fresh equity. The balance, viz. upto 50% of the
foreign direct investment, may be inducted through transfer of existing equity. 

(iii) Permission would be conditional on at least 3/4th of the Directors on the Board of Directors of the New Entity and all key
executives and editorial staff being resident Indians. 

B. Facsimile Editions of foreign newspapers: 

(i) Any Indian entity, with or without foreign investment, desirous of publishing a facsimile edition of a foreign newspaper, or any foreign
company owning the original foreign newspaper will be permitted to publish the facsimile edition of its newspaper, in whole or in
part(s), provided 
(a) It is incorporated and registered as a company with the Registrar of Companies under the provisions of the Companies Act, 1956.
(b) It has a commercial presence in India with its principal place of business in India. 
(c) That at least 3/4th of the Directors on the Board of Directors of the New Entity and all key executives and editorial staff are resident
Indians. 

(ii) Any entity publishing a facsimile edition of a foreign newspaper in India shall be subject to all the relevant laws and guidelines
applicable to Indian newspapers and their publishers. 

4. Basic Conditions/Obligations: 

(i) Subject to the ceiling prescribed, it will be obligatory on the part of the all Entities to inform Ministry of Information & Broadcasting
about any alteration in the foreign shareholding pattern as on 31st March of every year and within 15 days of the end of the financial
year. 

(ii) It will be obligatory on the part of the all entities to take prior permission from the Ministry of Information & Broadcasting before
effecting any changes in the shareholding of the largest Indian shareholder indicated in clause 3A 
(iii) above. 

(iii) All entities shall inform Ministry of Information & Broadcasting within 15 days of effecting any change in the composition of its
Board of Directors or key executives and editorial staff. Such a change would be subject to post-facto approval of the Ministry of
Information & Broadcasting. 

(iv) All entities shall obtain prior clearance of the Ministry of Information & Broadcasting of any foreigners/NRIs proposed to be
employed/engaged in the New Entity either as consultants (or in any other capacity) for more than 60 days in a year, or, as regular
employees. 

(v) Facsimile editions shall be permitted subject to the following conditions: 
a) The original foreign newspaper, whose facsimile edition is proposed to be brought out in India, is being published with the approval
of the regulatory authority of the country of origin and is a standard publication in that country and is not specially designed for Indian
readers. 
b) The facsimile edition shall not carry any advertisements aimed at Indian readers in any form. 
c) The facsimile edition shall not carry any locally generated content/India specific content, which is not simultaneously published in the
original edition of foreign newspaper. 



d) Prior permission from Ministry of I&B is obtained for publication of facsimile editions and the title got registered with the Registrar
of Newspapers for India (RNI). 
e) The publication shall clearly indicate that it is a facsimile edition, in whole or in part(s), and shall prominently carry the masthead, the
editorial page and the place of publication of the original foreign newspaper. 

5. Processing of Applications 

(i) All new applications for foreign investments in Indian entities publishing newspapers and periodicals dealing with news and current
affairs and proposals for publishing of facsimile editions of foreign newspapers, shall be processed and decided upon in the Ministry
of Information & Broadcasting on the basis of inter-ministerial consultation with the Ministry of Home Affairs and other ministries, as
may be required. 

(ii) The applicant entity shall make full disclosure, at the time of application, of Shareholders' Agreements and Loan Agreements that
are finalized or proposed to be entered into. Any subsequent change in these shall be disclosed to the Ministry of Information &
Broadcasting within fifteen days of such a change. 

(iii) The applicant entity shall frame its Articles/Memorandum of Association to ensure compliance with the prescribed eligibility
criteria. 

(iv) All entities shall obtain prior clearance from the Ministry of Information & Broadcasting of all persons not being resident Indians
who are proposed to be inducted in the Board of Directors of the New Entity. 

(v) If the applicant company, which has obtained permission for limited foreign investment, proposes to raise the limit within the caps,
from investors other than those for whom permission for foreign investment has been granted, it will have to apply in the prescribed
Application Form. 

(vi) Applicant companies, which have been granted permission for limited foreign investment and which seek further foreign
investment from the same investor within overall ceiling need not re-apply in the prescribed Application Form, provided they seek
enhancement of their foreign investment within 5 (five) years of grant of initial permission and provided there is no change in the Board
of Directors or terms of Agreement. 

(vii) Applicant Companies seeking further funding from the same investors after 5 (five) years from grant of previous permission would
also need to apply in the prescribed Application Form. 

(viii) All applications for publishing facsimile editions shall clearly indicate whether the facsimile edition is to be published in whole or
in part. In case only a part of the original foreign newspaper is proposed to be published, each page shall be treated as one part, and
the exact page numbers of the original foreign newspaper to be published, shall be clearly indicated. 

No. 14/4/2008-Press (Part-1) 
GOVERNMENT OF INDIA 
MINISTRY OF INFORMATION & BROADCASTING 
New Delhi, dated 4th December 2008. 

GUIDELINES FOR PUBLICATION OF INDIAN EDITIONS OF FOREIGN MAGAZINES DEALING WITH NEWS AND CURRENT
AFFAIRS 
Preamble 
The Union Government has decided to allow publication of Indian editions of foreign magazines publishing news and comments on
public news i.e., periodicals falling in the news and current affairs category, by Indian entity(ies), with or without foreign investment.
Entities/ publishers of such editions would be eligible for attracting 26% foreign investment. The ceiling of total Foreign Direct
Investment {which includes foreign direct investments by Non-Resident Indians (NRIs), Persons of Indian Origin (PIOs) and portfolio
investments by recognized Foreign Institutional Investors (FIIs), together} is up to 26%, as per the provisions of the FDI Guidelines
issued by the Ministry of Information & Broadcasting from time to time. 

1. Definition of Magazine/Periodical 
'Magazine' for the purpose of these guidelines will be defined as 'a periodical publication brought out on non-daily basis containing
public news or comments on public news'. 

2. Eligibility: 
Any Indian entity, with or without foreign investment, will be permitted to publish an Indian edition of a foreign magazine falling in the
news and current affairs sector. Entities/ Publishers of such editions would be eligible for attracting 26% foreign investment as per FDI
Guidelines issued by this Ministry from time to time. 

3. Verification of Title of the Publication and its Registration: 
The title of the magazine should be got verified and subsequently registered by the Indian entities/publishers from the Registrar of
Newspapers for India (RNI) under the Press and Registration of Books Act, 1867 and as per procedure in vogue. 

4. Basic Conditions/Obligations: 
The broad parameters for granting such permission are as under: 
(a) That the publisher/owner of the foreign magazine of which Indian edition is proposed to be published should have sound
credentials. 
(b) Permission to publish such editions would be granted only to those entities/publishers which are registered as an Indian company



with the Registrar of Companies under the provisions of the Indian Companies Act, 1956. 
(c) The Indian companies would be allowed to enter into financial arrangements (such as royalty payment arrangements, etc.) with the
owners of the foreign magazines subject to the rules and regulations of the Government of India issued on the matter from time to time.
(d) At least 3/4th of the Directors on the Board of Directors of the Applicant Indian Company and all key executives and editorial staff
should be resident Indians. 
(e) The applicant Indian company shall frame its Articles/Memorandum of Association to ensure compliance with the prescribed
eligibility criteria. 
(f) 100% identical content of the foreign magazine concerned would be allowed and the Indian publisher would be free to add local
content and advertisements. 
(g) That permission may be granted for publication of only such magazines which are being published in the country of their origin with
the approval of the regulatory authority of the respective Governments of those countries in cases where such approvals are granted
by the Governments. 
(h) That the proposed publication should have been published continuously for a period of at least 5 years, and the publication must
have had a circulation of at least 10,000 paid copies in the last financial year in the country of its origin. The period of continuous
publication and circulation must be certified by the respective Governmental authority of the country, and if there is no such
Governmental authority regulating such matters, the certificate should be from respected and recognized agencies engaged in the
business of certification. 

(i) Any Indian company publishing Indian edition of foreign magazines in India shall be subject to all the relevant laws and guidelines
applicable to Indian news magazines and their publishers. 
(j) The applicant entity shall make full disclosure, at the time of application, of the Licence Agreement/ Financial Arrangement with the
foreign entity for publishing such Indian editions. Any subsequent change, shall be disclosed to the Ministry of Information &
Broadcasting within fifteen days of such a change. 
(k) The applicant company shall inform the Ministry of Information & Broadcasting within 15 days of effecting any changes in the
composition of resident Indian Directors or key executives and editorial staff. Such a change would be subject to post facto approval
of the Ministry of Information & Broadcasting. 
(l) The applicant company shall be liable to intimate the names and details of any foreigners/NRIs/PIOs proposed to be
employed/engaged in the Entity for more than 60 days in a year, either as Consultant or as regular employees or in any other capacity.
The Entity shall be liable to dispense with the services of such persons if subsequently not found security cleared. 
(m) The applicant company shall obtain prior clearance from the Ministry of Information & Broadcasting of all persons not being
resident Indians who are proposed to be inducted in the Board of Directors/Key Executives/Editorial Staff of the company. 
(n) The applicant company shall permit the Government agencies to inspect the facilities required for publishing Indian edition of
foreign magazine, as and when required. 
(o) The Government of India, Ministry of Information & Broadcasting shall have the right to suspend/ withdraw/ cancel the permission of
the company for a specified period or for whole time, if the conditions specified in the grant of permission is violated or in public
interest or in the interest of national security. The company shall immediately comply with the directives issued in this regard. 
(p) The company shall stop publication of the Indian edition of the magazine whenever approval for such publication is
suspended/withdrawn/ cancelled by the Ministry of Information & Broadcasting. 
(q) The Ministry of Information & Broadcasting shall have the right to amend these Guidelines, as and when necessary. 

5. Procedure for Application 

(i) Eleven copies of the prescribed application form, duly filled in, along with the requisite documents shall be submitted to the Ministry
of Information & Broadcasting. 

(ii) Application fee of Rs.20,000/- (Rupees Twenty thousand only) will have to be deposited through demand draft made in favour of
Pay & Accounts Officer, Ministry of Information and Broadcasting, payable at New Delhi. 

In case the original foreign magazine is in a language other than English/Hindi, the certified/ authenticated English transcripts of the
magazine, one issue each for the last five years alongwith the original copy may be provided with the application. Certification/
authentication shall be done by the publisher of the original foreign magazine. 

6. Processing of Applications: 
All new applications for publication of Indian editions of foreign magazines dealing in news and current affairs sector, shall be
processed and decided in the Ministry of Information & Broadcasting on the basis of inter-ministerial consultation with the Ministry of
Home Affairs, Ministry of External Affairs, Department of Industrial Policy & Promotion, Ministry of Corporate Affairs and other
Ministries/Departments, as may be required. 

GUIDELINES FOR 

(i) PUBLICATION OF INDIAN EDITIONS OF FOREIGN TECHNICAL/SCIENTIFIC/SPECIALITY MAGAZINES/ JOURNALS/
PERIODICALS; AND 

(ii) FOREIGN INVESTMENT IN INDIAN ENTITIES PUBLISHING SCIENTIFIC/TECHNICAL/SPECIALITY MAGAZINES/JOURNALS/
PERIODICALS 

PREAMBLE 
The Union Government has decided to allow: 

(i) publication of Indian editions of foreign scientific, technical and speciality magazines/periodicals/journals; and 



(ii) foreign investment upto 100% in Indian entities publishing scientific/technical and speciality magazines/periodicals/ journals. 

1. Application 

(i) An application shall be made to the Ministry of Information & Broadcasting in the prescribed format to determine the nature of
contents of the publication 

(ii) Application fee of Rs. 5000/- (Rupees Five thousand only) shall have to be deposited through a Demand Draft in favour of the Pay
& Accounts Officer, Ministry of Information & Broadcasting, payable at New Delhi. 

2. Processing 

(i) The application shall be processed by the Ministry of I&B, after due inter-Ministerial consultations, to decide whether the proposed
publication is covered under the category of scientific, technical or speciality magazine/periodical/journal. Representatives of the
concerned Ministries/specialist bodies and language experts, as found necessary will be associated in this task. In appropriate
cases, the Ministry of I&B will issue: 
a) An approval, subject to compliance with the provisions of the Press and Registration of Books Act and Rules made thereunder for
publication of the foreign journal; or 
b) A No Objection Certificate (NOC) for foreign investment, a copy of which would be sent to RNI/SIA/RBI and the applicant. 

(ii) Determination of category assigned to the publication(s) is liable for review by the Ministry of I&B if the contents of the
publication(s) undergo change at a later date. 

(i i i) (a) In cases where both FDI and FII investment is envisaged, the applicant may approach the FIPB/RBI for clearance after
obtaining the No Objection Certificate from the Ministry of I&B. 
b) In cases involving only portfolio investment, the applicant may approach the Reserve Bank of India, for further clearance, if any, after
obtaining the No Objection Certificate from the Ministry of I&B. 
(c) The Ministry of I&B will keep the Secretariat for Industrial Assistance and the Reserve Bank of India informed of the FDI projected
by the Company and the balance permissible foreign investment on the portfolio investment route, while communicating the No
Objection. 

3. Title of the Publication 
Title verification shall continue to be done by the Press Registrar as per existing procedure. 

4. Foreign Investment 

(i) Total foreign investment upto 100% may be allowed. Guidelines of the Ministry of Finance on FDI and portfolio investment would
apply. 

(ii) All cases involving Foreign Investment shall be handled by the prescribed agencies, viz. FDI on the government approval route
through the mechanism of the FIPB and portfolio investment by the RBI. 
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